Fourteenth Loksabha

Session : 9

Date : 04-12-2006
Participants : Singh Shri Manvendra,Yadav Shri Mitrasen,C.S. Sujatha Smt. ,Chowdhury Shri Adhir Ranjan,Radhakrishnan Shri Varkala,Patel Shri
Dahya Bhai V.,Bellarmin Shri A.V.,Singh Ch. Lal, Kumar Shri Shailendra,Panda Shri Prabodh,Yadav Dr. Karan Singh,Meinya Dr.
Thokchom,Lagadapati Shri Rajagopal, Thomas Shri P.C.. Tahir Shri Mohammad,Singh Shri Ganesh Prasad.Jai Parkash Shri .Singh Kunwar Rewati
Raman,Yadav Shri Ram Kripal,Singh Ch. Lal,Kharventhan Shri Salarapatty Kuppusamy,Francis George Shri K., Acharia Shri Basudeb,Ramadass
Prof. M.,Bhavani Rajenthiran Smt. M.S.K.,Jha Shri Raghunath,Chaure Shri Bapu Hari,Francis George Shri K.,Sharma Dr. Arvind,Radhakrishnan
Shri Varkala

an=
Title: Discussion regarding Report on the State of Panchayats- A Mid-Term Review and Appraisal-2006, laid on the Table of the Lok Sabha on 23.11.2006.

MR. DEPUTY-SPEAKER: The House shall now take up Item No. 14 : Discussion Under Rule 193 — Shri Basu Deb Acharia.

SHRI BASU DEB ACHARIA (BANKURA): Sir, after the 720 and 739 Amendments were enacted and passed in this House in 1992, I think, it
is for the first time that this House is discussing the roles and responsibilities being discharged by the Panchayati Raj Institutions.

I would like to congratulate the hon. Minister of Panchayati Raj because after his taking over the charge of the Panchayat Raj, it is for the
first time that a separate Ministry has been created for Panchayati Raj. Before that, there was no separate Ministry for Panchyati Raj Institutions.

It was committed in the National Common Minimum Programme of the United Progressive Alliance Government that more and more
power would be devolved in the Panchayati Raj Institutions; and the Panchayati Raj Institutions would be a real centre for development of our
rural areas where more than 70 per cent population live.

Sir, till today there is wide variation and gap between the rural and urban India. According to the 2001 Census, the percentage of
households with pucca houses in the urban India is 70.70 whereas in the rural India, this percentage is only 29.20. Similarly, 63.85 per cent of the
households in the urban India have access to toilet facilities whereas 9.48 per cent of the households in the rural India have access to toilet
facilities. Then, 81.38 per cent of the urban households have access to safe drinking water whereas 55.40 per cent of the rural households have
access to safe drinking water. Similarly, 75.78 per cent of the urban houscholds have electricity connections whereas 30.54 per cent of the rural
households have got electricity connections. These are the figures as per the 2001 Census. There may be a slight increase in these figures during
these five-six years.

Urban literacy rate is 80.06 per cent but rural literacy rate is 59.21 per cent. The life expectancy at birth is 66.3 years for urban India and
59.4 years for rural India. The infant mortality rate is 51 per thousand in urban area and 84 per thousand in rural area. Sir, 73.3 per cent of urban
births was attended by health professionals, whereas the figure is 33.5 per cent for rural India.

Barring sex ratio, there is not a single socio-economic indicator that is better for rural India than urban India. That is hardly surprising. We
should finally recognize this when we talk about providing urban amenities in rural India. There is lack of infrastructure. Implicit subsidies that
pour into urban India provide trigger for rural-urban migration. Here, the importance lies with our Panchayati Raj system, Panchayati Raj
institutions.

The gap between rural and urban India should be bridged. There is a talk of shining India. India is shining not for the rural people but for
only 10 per cent of the people of our country.

The Panchayati Raj institution has a long history in our country. Even before Independence, attempts had been made to set up Panchayati
Raj institutions. The dream of Mahatma Gandhi has not yet been fulfilled. What Mahatmaji had said was that there cannot be complete swaraj,
unless we have gram swaraj. Without gram swaraj, we cannot have complete swaraj. Twenty people sitting at one place cannot work for lakhs and
lakhs of people of our country. Although it has a long history, what we have seen in the past is that before 1992, when the Constitutional
amendment was enacted in this House in Parliament, there was no Constitutional provision.

I can tell you about my State. The Panchayati election was not held for 14 long years earlier. It was held in 1963. When the Left Front
Government came to power in 1977, in the programmes of the Left Front Government, the number one programme was that within one year the
Left Front Government would hold election to the Panchayats and devolve power to the Panchayats, the representatives of the people of our
country. Exactly within one year, the Panchayati election was held. For the first time, the poor people, the Adivasis, the Scheduled Caste people
and agricultural labourers were elected to the Gram Panchayat. The agricultural labourers became Gram Pradhans, We call them Gram Pradhans.
They became Presidents of the Panchayat Samitis, the intermediary bodies.

The Tribal people and Adivasis became Presidents although at that time, there was no reservation. Reservation came only after 73" and 74t
Amendments.[MSOfficel 6]

That was his idea. He was behind that Bill, although he was not a Minister at that time. But he actively participated, laboured to bring such
a Bill, to make the Panchayat Raj institution a real institution. The credit goes to Shri Mani Shankar Aiyar. | have already congratulated him for
preparing a voluminous report. | have had a cursory glance of the same. | have seen how laboriously he has compiled it. You can get everything
within these three volumes of the report.

In spite of the fact that there was no provision of reservation for Panchayat Raj system, the agricultural labourers, the Adivasis came to
power. You will be surprised to know that within six months of Panchayat Raj elections, there was a flood in our State. Seven to eight districts



were flooded in 1978. We have seen how the representatives of the people helped the flood-affected people. Even some of the people’s
representatives lost their lives while helping the flood-affected people.

This Mid-Term Review — an Appraisal has been placed before the House, just after two-and-a-half years of this United Progressive
Alliance Government came to power. These reports contain the experience of the people who are involved to make the Panchayat Raj institution a
real institution. Seven Roundtable meetings were held. He identified seven subjects. All the Ministers of Panchayat Raj of the States attended the
meetings and they deliberated on it. The experts were invited to know the experience, the problems etc. and not only knowing the problems but
how these problems can be tackled. All this experience has been compiled and incorporated in this voluminous report.

What are the real problems? One problem is devolution of power. No one wants to share the power with others. After the Central
Government, the State Government then comes the Panchayat Raj institution. What will happen if you give them power, what is called activity
mapping? Some of the States have very efficiently done it and some of the States are now doing and some of the States will do it in future. What
are the real problems that today our Panchayat Raj system or institution is facing?

With devolution of power, if there is no devolution of finance, how can the development work be implemented by the Panchayats? In West
Bengal, in 1978, the election was held on the basis of the 1974 Act. That Act was passed when the Congress was in power.[Msoficel7]

At that time, the Left Front Government did not think that without amending this Congress-enacted Act, they would not hold the election
because the commitment was given to the people of West Bengal that within one year, panchayat elections would be held. On the basis of the Act
which was enacted in 1974 when the Congress was in power, the election was held.

Now, we have got the experience. I was also elected to Zila Parishad at that time. I contested election for the first time in my life and got
elected. I became a member of the Zila Parishad. 1 became Karmadhyaksh, Sthai Samitsi of Zila Parishad. It is a District Panchayat. What was our
experience? At that time, people found their representatives in their villages. At that time, there was no Gram Sabha and there was no Gram
Sansad, like social auditing which we are emphasising. Today, we are having Gram Unnayan Samiti. We have District Council where the Leader of
the Opposition in the Zila Parishad is the Chairman. Here, it has been suggested that something like Public Accounts Committee should be there,
but the District Council can be treated as a Public Accounts Committee, whose chairman is the Leader of the Opposition in Zila Parishad. Today,
we have Gram Unnayan Samiti, after we have got the experience and known the difficulties. Initially we did not have any fund to implement all
these projects. People had aspirations because there was no road, no water, no drinking water, no irrigation system etc,

Sir, this is a very important subject and three voluminous reports are there. So, | will take some time.

Sir, there was no drinking water, no irrigation system, no primary school in villages. So, we faced the problem of funds in fulfilling all
these things; I am talking of civic amenities required for human life. Gradually, the State Finance Commission was constituted and Panchayati Raj
Institutions started receiving funds.

Sir, you will be surprised to know that we found the panchayats headed by the poorest among the poor, the tribals, the adivasis, the
Scheduled Castes, the agricultural labourers performing and discharging their responsibilities efficiently, without any corruption. That is our
experience.

Today, after 24 years, we are still discussing about devolution, devolution of power, devolution of various Departments and various
subjects. What is our experience of the last 24 years? Why have we not yet been able within these 24 years to fulfill the task, which was set out in

73 and 74" amendments to the Constitution?jsis)

Hence, our Minister had to go around the country. He has visited almost all the States. He has also attended the Gram Sabha meetings. He
went to the villages to get the experience of how the Panchayati system is running. But even after 24 years, we are still discussing the devolution of
powers. According to me, more and more powers are to be devolved. Otherwise, the dream of Mahatma Gandhi would not be fulfilled that real
power should be given to the people of our country.

Today, we have agrarian crisis as the farmers are committing suicide. Can our Panchayati Raj system not help these farmers? The Prime
Minister while addressing a meeting of the Chief Ministers gave this innovative idea or good concept that in order to bridge the gap we have to
empower the people financially. He stated that : “The rural business hub, which is a Chinese model™. If the people are not empowered financially,
then industrialization will take place in the urban areas.

A Committee was constituted for disbursal of industries in 1976, and that Committee’s recommendations have not yet been implemented.
The Committee also recommended that industries should be setup in rural areas for disbursal of industries in our country, but this has not been
done. He has stated about Public-Private Partnership in the Report. What has China done? China has not only setup big industries and model
industries, but China has revived its traditional rural industrial also where more and more employment can be given. We also have traditional
industries, and rural industries. The Panchayati Raj system can help to revive these rural industries. This is possible with a change of policy
outlook, and attitude of the Government. Our rural industries can be modernized and can be revived, and more and more people given employment
with technological and scientific help.

Today, unemployment is growing, but the growth of employment opportunities is much less in rural areas as compared to urban areas. The
growth in employment opportunities in the rural areas is only 0.95 per cent whereas the population growth is 1.87 per cent. Therefore,
unemployment is growing. The real issue is to empower the people financially, and politically. Politically means, by electing them to the
Panchayati Raj system, and to financially empower them to give employment; create a centre or hub in one Panchayat Samiti or in one block



development area where our traditional industries are there. [ can give you examples for the same. Purulia is famous for lac, which they sell in my
district.i9)

There are very good cottage industries and there are lac growers there. There are more than one lakh families engaged in lac growing. Can the
Panchayati Raj institution not help these people who are engaged in traditional farming and traditional industries?

I come from Bankura constituency in West Bengal. Bankura is a District where the largest number of rural artisans are there engaged in
potteries, bell metal, brass, terracotta, etc. Our terracotta horses are world famous. The Minister of Railways has seen those handicrafts. smu®! g
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MR. DEPUTY-SPEAKER: Shri Acharia, please address the Chair.

SHRI BASU DEB ACHARIA : Sir, Bankura is the District in where there is the largest number of rural artisans.

MR. DEPUTY-SPEAKER: You have taken more than half an hour. Please conclude now.

SHRI BASU DEB ACHARIA : Sir, these rural artisans need help. These rural artisans hope is the concept paper which is in the conceptual stage
even after one year. The Prime Minister spoke in the month of June and then he reiterated in the month of December but till date nothing has been
done in this regard to materialize it. Our Minister might be busy, he was busy for preparation of this report and going around the country but this is
also important. Why is it important? Financially we will have to empower the rural people thereby we can help the self-help groups. Lakhs of self-
help groups have been created today in the State of West Bengal. There are more than four lakh self-groups. They are producing various
commodities... I have requested Laluji when he was in West Bengal that products of self —help groups ... #fgcnsit @1 <1 w@-weraar v § iR I <
AredT & 98 A Yod ® @ded & fay &el 21...(@a|)  So, this rural business will definitely help our self-help groups. Lakhs of self-help groups
have been formed. They are producing various commodities. There is a problem of marketing. This will definitely help in marketing of the
production of self-help groups.

In Panchayats there is a sub-plan for Scheduled Castes and Scheduled Tribes but there is no sub-plan for minorities. Sarkaria Commission
had submitted its report. It was suggested that a sub-plan should be there for minorities also. The Minister has gone through the report, the
conditions of Muslims, the minorities in the rural areas is worse. It is not any better than that of Dalits.

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF DEVELOPMENT OF
NORTH EASTERN REGION (SHRI MANI SHANKAR AIYAR): You mean, Sachar Committee?

SHRI BASU DEB ACHARIA : Yes, Sachar Committee, | am sorry 1 said Sarkaria Commission. So, when there is a sub-plan, certain percentage of
funds are earmarked for Scheduled Castes and Scheduled Tribes. Therefore, my suggestion is that there should be a sub-plan for minorities and a
percentage of the funds should be earmarked for the development of minorities also.jo)

I have seen the statement of Dr. Raghuvansh Prasad Singh. While referring to the Employment Guarantee Scheme, he has in his mind that
some funds should be earmarked for the minorities also, particularly, Muslims, for their development.
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Transparency is required in Gram Sabhas and Gram Sansad. Corruption is really a problem but it is not a major problem. Even if there is a
percent corruption, then, we should give serious thought to it. Once while inaugurating the meeting of the Panchayats in Kolkata, Shri Rajiv
Gandhi, the then Prime Minister, said that when we send one rupee from Delhi, it becomes only 25 paise when it reaches the people. & # & wa @
SRt €1 So, in order to reduce corruption or root out corruption, what is required is transparency in the functioning of the Panchayats.

MR. DEPUTY-SPEAKER: Some other Members of your Party also want to take part in the discussion. Hence, please conclude. Otherwise, we
will not be able to conclude the discussion.

... (Interruptions)

SHRI BASU DEB ACHARIA (BANKURA): 1 am not speaking on behalf of my Party. My party’s time will be given to other speakers. I am
conscious about this.

MR. DEPUTY-SPEAKER: No. The time allotted is four hours. We have to conclude this debate within four hours.

SHRI BASU DEB ACHARIA : It has been decided that the debate on this will continue till 10 o’clock. In the meeting, you were also present. At
the end of the discussion, hon. Minister would reply. We will be here to hear his reply.

Transparency is required. How can we bring this transparency? A system can be introduced where people would know as to how much is
the work, as to how much funds have been allocated, how many people are working, and how many man-days would be created? Frequency of the
meeting of Gram Sansad should also be increased now. As per the rules, the meeting of Gram Sansad should be held twice a year. One meeting
will be held in the month of June and another in the month of November. Holding a meeting in November is a problem because of harvesting. So,
I hope the hon. Minister would definitely think over it. During harvest period, people do not find time to attend the meeting. Now when Gram



Sabha meeting is held, a system of social audit is carried out and institutionalized because in Gram Sabha meeting, Pradhan has to submit the
details of the expenditure - as to how much funds has been received by him, as to how much expenditure has been made, as to which are the
projects which are undertaken. Even vouchers have to be submitted. (1)

So, these meetings should be held frequently. Likewise, the Panchayat sansad, zila parishad sansad and the gramin committee where people
elect their representatives to oversee the functioning of the panchayats, should also be institutionalized.

Today, panchayat is not just engaged in the development of the rural areas. The Rural Health Mission has already been launched; it has the
responsibility, but with lack of infrastructure and with lack of staff, how can this responsibility be discharged? We have to think over it. Unless
there is participation of people — through panchayats, people’s participation can be made — how can we have total sanitation? I have already told
that only 6.89 per cent of the rural population has access to toilets.

Education is also the responsibility of the PRIs today. There has to be a real participation of the people. How the local assets can be utilized
today? Without giving more power both financial and otherwise, the PRIs will not be able to discharge its responsibility.

MR. DEPUTY-SPEAKER: Please conclude now. You have taken more than sufficient time.

SHRI BASU DEB ACHARIA : Now, there is a need to re-look — with the experience that we have got during the last 24 years — at the difficulties
and problems, and we have to make the PRIs as the real institutions.

14.58 hrs (Shri Devendra Prasad Yadav in the Chair)

It will transform the lives of the people who are living in the rural areas. There is a big gap between urban and rural and that has to be
bridged. How can we and how will we be able to bridge this gap? The basic amenities, the basic infrastructure, irrigation facilities, agricultural
production, health, sanitation, education — all these activities are to be properly done by the PRIs. For that, there

is a need for political will. Unless there is political will, we will not be able to make these PRISs, real institutions. What we have seen in the past?
The panchayats were under the control of certain sections of the people of our country, whose interest was to protect the interests of a few people
of the rural areas. (vsomce22]

15.00 hrs

After 73 and 74" amendments reservations were made and there was a change in the balance of power in rural areas. That has to be made
real, otherwise the Panchayati Raj Institution will not be able to discharge its responsibilities. There is a need to strengthen it; strengthen with an
aim to serve the people of rural area.

I was talking about the empowerment of the people for which land reform is required. Today barring two or three States, land reforms have
not been implemented. The number of agricultural labourers is increasing because there is crisis in the agricultural production. Agricultural
production is reducing. We have seen in a number of districts in West Bengal, during these 30 years of Panchayati Raj Institution, there is a growth
in the agricultural production. There is a complete change in the rural economy. Unless there is a change in the rural economy we cannot say that
we, or our country, are progressing. There lies the role of Panchayati Raj Institution. I hope, that after seven round table meetings, after so many
deliberations, preparation of voluminous report and the suggestions that have come, the Government will seriously think over them to make the
Panchayati Raj system a real institution of the rural people of our country.
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PROF. M. RAMADASS (PONDICHERRY): Sir, on behalf of PMK, at the outset, I would like to appreciate and applaud the United Progressive
Alliance Government, headed by world-renowned economist, Dr. Manmohan Singh, ably aided and assisted by Madam Sonia Gandhi, for a simple
reason that this Government accords a place of primacy to panchayati raj institutions in this country. Believing in the dictum that the development
of the people signifies the development of the nation, this Government has undertaken a large number of social measures which are designed to
improve the levels of living in the rural and hinter lands of this country. As a testimony of this fact, it is this Government which for the first time in
the history of this country has created a separate Ministry of Panchayati Raj. Having understood the problems, the cobwebs and challenges in
which these panchayati raj institutions are caught, this Government felt that they should create a separate Ministry and it has done so. Not only
that, it has found a committed person, it has identified a devoted person who could man this Ministry and there was no other better person than
hon. Shri Mani Shankar Aiyar who was entrusted with this task of moulding, shaping and then developing the grass-root level institutions of
panchayati raj. Therefore, | appreciate this Government for creating a Ministry of Panchayati Raj.

Secondly, I also express my deep sense of appreciation for hon. Minister of Panchayati Raj and his dedicated band of officials who have
produced three voluminous documents which explain and exemplify the status of panchayats today.[s34] One must imagine the amount of hard
waork; the amount of imagination; and the amount of scholars or scholasticity, which has gone into the work for these three volumes of report.

I had the opportunity of going through these three volumes. The first volume contains nine chapters running into 126 pages, and it gives the
preliminaries of Panchayats starting from the overview, and commencing with the comments of our Father of the nation. It gives the challenges up
to the challenges. The second volume running into 438 pages gives the profiles of 24 States, and six Union Territories (UTs). The third volume
runs into 993 pages, and it gives the Constitutional provisions relating to Panchayats; their Reports; letters; and speeches of former Prime Ministers
and the present Prime Minister on the efficacy of the Panchayati Raj institution. I would rate that this as one of the first research reports that the
UPA Government has brought in the last 2 %2 years. Any researcher -- whether he is a Phd. scholar or doing some research in an institute -- must
heavily bank upon these volumes of data, which contains work on Panchayati Raj. Therefore, I must appreciate the Minister, and his dedicated
team of officials, who have provided this document.

With this appreciation, let me take up the issue of my own State. | think the hon. Minister as well as the UPA Government should not take it
otherwise. It is my duty to bring it to the notice of the Government at a time when we are discussing the status of Panchayats in India. The UT of
Puducherry is a component of this country, and this UT did not have Panchayat elections for 38 years. It was only after 2004 -- when the matter
was raised in this House by me as a Member of Parliament -- that the Minister of Panchayati Raj took it up seriously with the Government of
Puducherry, and the elections were conducted there. Now, elections were conducted, and 1,338 local representatives are in place. Today, it is 141
days after the elections, but there is no devolution of functions, functionaries or funds that everybody talks about.

The hon. Prime Minister on 22" of this month addressed the elected representatives of Panchayats at the Vigyan Bhawan. I was also
present there. The speech of the Prime Minister was so scintillating as if honey and milk are going to flow onto the streets of India, and | thought
that everything will go on. But unfortunately, in Puducherry, even after 141 days, the devolution of powers has not taken place. I am moving from
pillar to post. I have gone to meet even the highest persons in this Government, but nothing has happened. If the status of Panchayats has to come
to a certain level, then we should be able to bring all the Panchayats on an even footing.

I know that the hon. Minister is very keen that the devolution of powers takes place in the UT of Puducherry. He, his Secretary, his Joint
Secretary, all of them came to the UT of Puducherry immediately after the elections; they met the people; and they witnessed how the people are
very much enthused about creating Panchayati Raj institution in Puducherry. | understand that they have also entered into a MoU with the
Government of Puducherry, but nothing has happened in spite of all these measures. Where should we go, if I am not to raise this issue in this
august House?

I appeal to the hon. Minister to talk to the Chief Minister of Puducherry today itself without further loss of time. [ am saying this because I

would like to inform the hon. Minister that on 12t of this month the representatives of Panchayats are going to observe a bandh, and they have
threatened to raise black flags in their houses. Should this happen to a UT -- when we have produced three volumes of report on the status of
Panchayati Raj -- which did not have the benefit of Panchayati Raj elections for 38 years? This is one important point on which [ want the hon.
Minister to reply.

As regards other issues in general, | would only make a few suggestions to the hon. Minister, who is very keen to establish a sound system
of Panchayati Raj system in the country. A review of these three reports tells me that all the Panchayats today are not on an even footing. We
ourselves say that the Panchayats in Kerala are the best. This would mean that there are better Panchayats; there are good Panchayats; there are
waorse Panchayats; and there are worst Panchayats.jqzs)

It is true that the Government has today articulated its will to give powers to the people democratically. Before 1992, before the 72" and

734 amendments could come, the whole country had only about five thousand representatives. Today we have 2,40,288 representatives throughout
the country manning 32 lakh panchayats.

SHRI MANI SHANKAR AIYAR: In fact, it is the other way round.

PROF. M. RAMADASS : | am sorry. There are about 2.5 lakh Panchayats and about 32 lakh elected representatives. What is gratifying is that
women constitute about 37.5 per cent of these representatives. At a time when we are asking for 33 per cent reservation to women in Indian
Parliament, Panchayats have shown us the way by giving 37.5 reservation. At this rate, I hope that in the next ten years at least 50 per cent of the
representatives in Panchayats will be women. That will be a creditable achievement for the UPA Government.



A social revolution is taking place. Although the share of SCs in the country’s population is about 16 per cent, 19 per cent of the elected
representatives in Panchayats are from SC communities and 12 per cent are from ST communities. What else can be a better testimony to the fact
that there is a social revolution taking place. If Mahatma Gandhi had been alive today, if Rajiv Gandhi had been alive today, they would have been
jumping with joy and jubilation that their dreams have come into reality in this country. It is due to the UPA Government under Madam Sonia
Gandhi, Prime Minister Dr. Manmohan Singh, and hon. Minister Mr. Mani Shankar Aiyar that this greatest silent revolution 1s going on.

The first suggestion I wish to make is that you bring all the Panchayats on an even keel, to an even tempo. The Indian Constitution says
that we should have a three-tier Government with the Central Government, the State Government and the Panchayats. Today the Indian
Constitution talks about the Union List and the State List. | do not know — the Minister will correct me if I am wrong — where the local bodies list
is. It is simply not there. Therefore, I would request the Government to kindly bring a Constitutional amendment to ensure that there is a local
bodies list. The Government should bring Schedule 12 back to the local bodies list and make it a lawful provision for the Government so that
everything goes automatically.

The third suggestion that I wish to make is about the participation of people. We have about 32 lakh representatives but how many of them
actually participate with real interest is not known. Therefore, 1 would say that your programme of capacity-building should be extended to these
people. They should be trained properly, they should be told what their functions are, what their role is and how they can actively participate in the
deliberations of Panchayats. That also has to be taken up.

With regard to decentralization of planning, our aim is to give more and more powers to Panchayats for planning. Our experience in the last
ten five-year plans has been that we have embarked upon the process of Central planning. Even for a village, Central planners thought that they
knew the remedies and they knew the solutions and hence they have been planning. That is why we are now left with the legacy of poverty in the
country even after so many years of planning.

15.59 hrs (Shri Varkala Radhakrishnan in the Chair)

We have had ten five-year plans and we have had many annual plans. In spite of that what we find is that there is mounting
incidence of poverty, there is unemployment growing at a galloping rate, and ignorance has not come down. Therefore, we find all these maladies
because of our centralized planning system. People at the lower level should know what they require. If they want a streetlight, they should plan
for it. If there is a water supply requirement, they should plan for it. Therefore, decentralized planning in reality is a must.

I would suggest that the 111" Five-Year Plan of the Government of India should be a summation of all the District Plans of the country. If
there are 6,400 Districts in the country, the summation of all these 6,400 District Plans must be the Central Plan. There are, I know, inter-sectoral
linkages. The Government will have to take an overall view about linkages between agriculture, industry, environment and all others. But more
than those inter-sectoral linkages, the planners must listen, the planners must know that it is the grassroots’ level planning which is emanating from
the roots in the villages that must find a place of primacy in the Central Planning Commission.jss)
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Therefore, I would request the hon. Minister to take this issue.

Coming to the financial decentralization, most of the local bodies are haunted by paucity of funds. Although many State Governments are
willing to give even 20 per cent of their tax revenue to the Panchayats, there are many States which are keeping these Panchayats in a condition of
deserted finance or low finance. Therefore, we should take care of it.

As far as the Centre is concerned, I think that the Central Government is now sending the money of the Centrally-sponsored schemes to the
Panchayats and additional Central assistance is also given to the Panchayats. The Arvind Committee, which has been constituted by the
Government, said that it must be reduced from 207 to 25. I would say that there is also a recommendation of the Twelfth Finance Commission. So,
all these things must be coordinated. All the funding from the Planning Commission or from the Finance Commission or from the Finance
Department or from the Ministry of Panchayati Raj or from the Ministry of Rural Development must be consolidated and it must be channeled to
the various Panchayats.

Then, the financial accountability must be insisted. Monitoring vigilance must also be taken care of. Most of the Panchayais just as they
do not have money, they do not have staff; they do not have functionaries. Their functions are transferred but the functionaries are not
transferred. Therefore, if these measures are taken care of, [ would feel that the status of Panchayats would increase further.

Before | end, I would only like to quote what Jawaharlal Nehru, the architect of modern India and first Prime Minister of India had said at
the time of Independence. After hoisting the flag at the Red fort, he came down. Someone asked him: What is the objective of Independence and
why many of you sacrificed? He replied that the ambition is to wipe out every tear from every Indian eye. That may be beyond us but as long as
there are tears, our work will not be over. 1 think, Panchayati Raj will be the surest solution for wiping out the tears of Indian in this country.
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SHRI PRABODH PANDA (MIDNAPORE): At the very outset, I must thank the Chair for having taken up a very important subject for
discussion. [ think, it is for the first time that the hon. Minister has given a voluminous report as a Mid Term Appraisal or the Review of the
Panchayati Raj. We had demanded to the UPA particularly the Mid Term Appraisal of the Common Minimum Programme and in that context the
appraisal and review of different Departments. First of all, our Panchayati Raj Minister has come forward and has given us the Mid Term
Appraisal of the Panchayati Raj Institution and I must thank him for this. 1admire him as he is a very efficient, capable and dynamic Minister.

From Mahatma Gandhi to Shri Rajiv Gandhi, all the stalwarts, the national leaders, of our country said many things about the Panchayati
system. It is said that India lives in the villages. So, democracy cannot be fulfilled without giving proper democracy to the villages. If democracy
does not come to the grass root, India cannot fully develop its proper democracy.



Panchayati Raj is already mentioned in the State List but even then the Union Government, both the Houses of Parliament, enacted the

Panchayati Raj Act and a new Ministry was set up on 27" May, 2004. Earlier it was handled by the Rural Development Department. So, it is our
expectation that the administrative problems and other problems related to the panchayats would be settled and would be given proper emphasis in
the present stage. 1 would like to speak about some specific areas with regard to the appraisal of the Panchayati System.[R39]

Firstly, let jusomcesoyme speak about the Centrally sponsored schemes for panchayat development and training. It has been mentioned by

earlier speakers here that about 30 lakh representatives of panchayats are there across the country. In many States, specially in my State of West
Bengal, most of the representatives are coming from poor families and from families belonging to Scheduled Castes and Scheduled Tribes. They
are not trained at all. Most of them do not know how to run the panchayats and they are not equipped for that. More than that, I think, about 8
lakh key officials are engaged in panchayats. They are poorly trained. The point now is, how to train them. The Panchayat Raj Ministry is willing
to do it and they are in a position to extend their help to train them and so far, as per the Report of the Standing Committee, only 6 lakh people
could be provided training. So, a large number of them are left out. Training given is not sufficient for them. In our Constitution, a great
responsibility is placed on the gram panchayats for different kinds of works like social work and other economic activities. It is not only that.
There are several developmental and social sector schemes and programmes on health, education, nutrition and drinking water. Now schemes like
NREGP have already come into existence and the panchayats are entrusted to discharge their duties properly in every scheme. So, enormous
responsibilities are there. But only a limited number of people are trained to discharge their duties. In this condition, how shall we proceed as it is
expected?

So, my first point is, training is the basic input and that input should be sufficiently provided with by the Union Government, namely, the
Panchayat Raj Ministry. The Ministry for Rural Development is also there. But it is bifurcated now and they have allocated funds for schemes
like NRID, SIRD ETC. and so on which cater to the panchayati raj institutions. What about those schemes? Even after bifurcation, proper
coordination is needed so far as training is concerned. This sort of an appraisal should be there. We should know from the Ministry as regards
coordination.

The second point is about devolution of power. Regular election of panchayats does not mean democratization as we desire. Devolution

of power is the main thing. After the 73" amendment of the Constitution, it has been identified in the Eleventh Schedule of the Constitution that
29 subjects should be transferred to the panchayati raj system. But the progress in this respect is very poor. How many States have so far done this
devolution of power properly? Have they transferred these 29 subjects to the panchayat system? So, the progress is very poor and not sufficient.
How is the Panchayat Raj Ministry looking into this aspect and helping the States so that devolution of power takes place properly within a time-
bound programme? It is not that it will go on in an unlimited manner.

There should be a time-frame so that the devolution will be completed within the time bound programme.

Sir, funds have been allocated as Grants-in-Aid to augment the consolidated fund of the States. What about the matching contribution
provided by the States in regard to the 10! Finance Commission?  Since the enactment of the Panchayati Raj Act, we have got so many
amendments from 9" Finance Commission to the 12" Finance Commission. I would like to know whether the State Governments have complied

with all these or not. The 73" amendment of the Constitution was enacted. But how far have they responded to that? ... (Interruptions) Sir, I
am concluding within two minutes. ... (Interruptions)

Now, I come to the DPC. This is a very important area. It is to be constituted in every district to consolidate the plans properly by the
panchayats. How many districts have come up? They have not formed the District Planning Committee. What about that? What is the attitude of
the Planning Commission? In the meeting with the States, what instructions have been given by the Planning Commission in regard to that?

({nterruptions)

About partnership between panchayat and industry, as envisaged in the concept of establishment of rural business hubs, what is the progress
about that? ... (Interruptions)

Sir, now | am coming to a very important area in regard to the panchayati raj. The local self-government should be transformed into
peoples’ governance. Without land reforms that cannot be possible. So, to say anything about the development of the panchayats, without land
reforms it means to say "Hemlet without the Prince of Denmark’. So, without land reforms, panchayati raj cannot be successful. This is being
neglected. It is already there in the Common Minimum Programme. But now two and a half years have passed, but nothing has been said to that
extent. ... (Interruptions)

MR. CHAIRMAN : Shri Panda, your one minute is over. You have taken 12 minutes.

SHRI PRABODH PANDA : Sir, please give me one more minute. My last point is about awarding panchayats for excellence in various fields. It
is a very good thing. But it is not coming in the mass media properly. So, proper emphasis should be there and proper publicity should be there.

Sir, with these few words, I conclude.
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SHRIMATI M.S.K. BHAVANI RAJENTHIRAN (RAMANATHAPURAM): Thank you Mr. Chairman Sir for giving me this opportunity to
participate in the discussion regarding Panchayati Raj System.

We all know very well that the father of our nation, Mahatma Gandhi, has rightly mentioned that India lives in villages. The dream of the
father of our nation, Mahatma Gandhi, is fulfilled through the Panchayati Raj System. So many leaders of our country struggled hard to develop
the lives of the village people. At least, our former Prime Minister, hon. Shri Rajiv Gandhi attained this goal by introducing the Panchayati Raj
System. In our Union Government, the able and most experienced hon. Minister, Shri Mani Shankar Aiyar, is in charge of this Ministry. We all
know very well that he is working very well and very hard.

Anyway, our UPA Government is very famous for its Common Minimum Programme. So, our Union Government should give more
attention to the Panchayati Raj Ministry because it is the most appreciable system as it fulfills all the basic needs of the people, especially, people
living in the rural areas.

This is a three-level system, namely, Gram Panchayat, Union Panchayat and District Panchayat. Now, some lakhs of people, including
women and people belonging to Scheduled Castes community, are elected through this Panchayati Raj System. I entered into politics
through Panchayati Raj System only. Out of my experience, 1 have to give some suggestions because already so many hon. Members have
elaborately dealt with the subject. So, | want to give only a few suggestions.

So many people, especially women, are very innocent and they do not know what to do with this Panchayati Raj System. We should give
proper training to the elected representatives and also more financial assistance should be given. They should be given more powers also. When
we are giving more financial assistance and more powers, there should a monitoring system also. Then only the Panchayati Raj System will be
successful.

Sir, in the State of Tamil Nadu, our hon. Chief Minister, Dr. Kalaignar Karunanidhi, is doing very well. 1 think, the State of Tamil Nadu
stands in the first place in implementing the Panchayati Raj System schemes. He is doing very well. When he became the Chief Minister for the
fourth time, he introduced “Namakkuname Thittam™ and “Anna Marumalarchi Thittam.” These are very famous schemes and through these
schemes, he gave more powers and more money to the people elected at the village level. Now, the basic needs of those villages are fulfilled
through these schemes. Now, he has ordered the District Collectors to convene a meeting at least once in six months to review the schemes in the
Panchayati Raj System.[r44]

Now, I want to give a suggestion that MPs and MLAs should be given a chance to participate in the meeting, and their opinion also should
be taken into consideration. Then only it will be a very successful scheme.

Now, our PURA Scheme is a famous one. It was introduced by the hon. President. In Tamil Nadu, Dr. Karunanidhi is fulfilling our
President’s dream because he is giving more power to the Panchayat Raji institutions, and all of them are doing very well.  The hon. M.K. Stalin
is the Minister in Tamil Nadu State Government, and he is working very hard to implement all the Schemes in the Panchayati Raj system.

I would once again like to say that Tamil Nadu stands in the first place in implementing the Panchayati Raj system through very hard work
and proper schemes. 1 hope this will be introduced in all the States through the Union Government. The Union Government, of course, is giving
more attention to the village people, and it will take more steps to give power and financial assistance to village elected bodies through panchayat
raj system.

With these words, I conclude my speech.

MR. CHAIRMAN : Vanakkam Thirumathi.

Now, Shrimati C.S. Sujatha.

SHRIMATI C.S. SUJATHA (MAVELIKARA): Mr. Chairman, Sir, at the outset I thank you for giving me a chance to speak on the very important
subject, “The Mid-term review and appraisal” on the state of the Panchayats.

Sir, with the adoption of the Constitution Amendments 73" and 74™, the country has decided to give our democracy a better and
meaningful content and taking that democracy to the grass root level by providing one-third reservation to women at all levels. A silent majority
has been made active participants in the development process and also in the democratization process.

I had the great opportunity of getting myself seriously involved in this historic process as the first elected District Panchayat President of
Alappuzha District in Kerala.

When I participate in this debate of the mid-term review report, my opinions are largely shaped on the basis of my practical experience. [
gathered through actively involving in the implementation programmes of Panchayat institutions. It was totally a new experience in putting the
spirit of constitutional amendment into practice in the grass-roots.



I have pleasure to note that Kerala is now the acknowledged leader in Panchayati Raj. But it must not be forgotten how Kerala attained this
position. The State showed a strong political commitment to transfer powers to its Panchayats and Municipalities. Even during the times of fiscal
stress, the State took the bold decision to sacrifice funds at its control and generously transferred resources in the firm belief and hope that people
and their grass-root level representatives can take wiser decisions on development priorities. Kerala’s experience also proves that decentralization
cannot be achieved just through the bureaucratic process. There is a need for massive mobilization of all sections of society to generate hope and
enthusiasm. The People’s Plan Campaign was launched with this objective.

It is not enough to applaud Kerala; it has to be supported to institutionalize decentralization. Also there must be earnest effort to learn from
its best practices. Kerala which was the laboratory to experiment decentralization can now be the national classroom. The Government of India
may utilize this opportunity.

The key feature of Kerala’s decentralization are: Kerala followed the big bang approach in transferring functions, powers and resources at
one go and developing capacity building through learning by doing. Probably this is the way decentralization can be made real.

Secondly, the State followed the classical principles of dencentralization in transferring clear-cut functions. Officials required to discharge
the functions were also placed under the control of local governments on the principle of work and worker going together.[R45]

The hallmark of Kerala’s decentralization is transfer of a huge amount of funds in a practically united form to enable the local Governments
to prepare their plans according to local needs and priorities. During the current year, Rs. 2,200 crore have been set apart in three streams --
development fund, maintenance fund and general purpose fund.

The most innovative feature of Kerala’s decentralization is the participatory planning. It goes to the credit of Kerala that the Planning
Commission has more or less adopted this methodology for the Eleventh Five Year Plan.

Another important feature of Kerala’s decentralization is the existence of strong independent institutions, the constitutionally mandated
institutions like the State Election Commission, the State Finance Commission and the District Planning Committees; and the special institutions
like the Ombudsman, Appellate Tribunal and even the State Development Council on the lines of the National Development Council. These
institutions go a long way in ensuring the autonomy of Panchayats and raising them to the level of institutions of Local Self Government.

Gender justice has been given special importance in decentralized planning in Kerala. Ten per cent of the funds devolved to Local
Governments have to be mandatorily spent on the Women Component Plan. Now, the Government has decided to enable each Panchayat to
prepare a report on the status of women. Also Jagratha Samithies have been set up in the village panchayat to protect the interest of women.
Kudumbashree now recognized as a national model has gone a long way in strengthening Panchayati Raj even while empowering women and
reducing poverty. As of now, 37.25 lakh families have been brought under the Kudumbashree programme by networking 1.77 lakh
neighbourhood groups of women below poverty line. Unlike other States, Kudumbashree has evolved as part of Panchayati Raj. Over two lakh
micro enterprises have been set up with support of Panchayats.

The Government of India needs to support Kerala as it is a pioneer, and the whole nation stands to benefit from its initiatives. The
important areas of support are as follows.

Capacity building of elected representatives and officials is a costly exercise. The State needs to be given generous assistance. Incidentally,
the Kerala Institute of Local Administration is the best such institution in the whole country and is attracting trainees from Sri Lanka, Bangladesh
and Pakistan, as well as from all the States in the country. The Government of India must invest in this institution and raise it to the level of an
international institute for higher studies and research centre on local governance.

Kerala has recently taken a decision to further strengthen district planning committees by transferring the district level offices of the
Planning, Statistics and Town Planning Departments. The Planning Commission could extend assistance to this critical initiative.

In order to institutionalize decentralization of a lot of actions, research is required in several areas. This could be supported through
national level institutions of excellence like ITMs, IITs and other national level institutions.

Recognizing that Kerala has been unwavering in its fiscal decentralization in the last ten years in spite of severe adverse fiscal pressures,
the State needs to be rewarded for discharging the constitutional obligation and developing a model for the whole country. This could be through
additional Central assistance, preference allocation of externally supported projects, inclusion of more districts under NREGA and BRGF and
weightage in allocation of Centrally-sponsored schemes in the domain of Panchayats.

Now that the Government of India has come out with a landmark document giving the detailed status of Panchayati Raj in the country, it is
time that certain important policy decisions are taken at the national level to push decentralization.

The suggestions are as follows. BRGF should be utilized to strengthen decentralized planning particularly the District Planning
Committees.

Major Centrally-sponsored schemes in the domain of Panchayats like the Rural Health Mission, Sarva Siksha Abhiyan, Mid-day Meal
Programmes, ICDS, Swajaladhara, PMGSY, NWDPRA etc., should be restructured to facilitate common decentralized planning for all these
schemes and their convergence. us)

The schemes of the Ministry of Panchayati Raj should be given more resources especially for capacity-building and providing incentives
for performance. The Government of India should take the lead in identifying best practices in local governance from other countries and creating



a database which can be accessed by all the States.

The 150-point Action Plan prepared by the Ministry of Panchayati Raj is an excellent one. I see in it a *Mani Shankar Aiyar’ touch. It
would be ideal if these are discussed in a special meeting of the National Development Council and an implementation plan prepared with
milestones and timelines. I shall request the hon. Minister to personally take interest in putting it into practice,
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MR. CHAIRMAN : Please conclude. Your time is already over. You have already taken more than nine minutes.

... (Interruptions)

MR. CHAIRMAN: But you cannot make any allegations. It is between the parties. It is none of my business.
... (Interruptions)

SHRI REWATI RAMAN SINGH : No. I am not making any allegations. ... (/nterruptions)

MR. CHAIRMAN: [ am not in any way getting into it.
... (Interruptions)

sft Yacht w1 f®  :agd-aga a=ael * ... [ have not made any allegation. *...

MR. CHAIRMAN: You see, this is the topic I am also interested. Do not find fault with me. I have not done anything wrong. You know, I was elected as
Panchayat President 53 years back on adult franchise! Nobody is like me here with such a long record and so much experience in the field. T was elected as
President of the Panchayat 54 years back. And | continued as President for a very long time because no election took place within that period. | continued as
President of the Panchayat for more than a decade. Later on, Panchayat became Municipality. Do not find fault with me.
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SHRI ADHIR CHOWDHURY (BERHAMPORE, WEST BENGAL): The Hon. Panchayati Raj Minister, Shri Mani Shankar Aiyar, deserves to be
praised lavishly  as he has laboured hard to present a most well-researched document to the House and to the people of our country. It is a
voluminous document which needs a couple of weeks to read through. It is not only voluminous but also exhaustive and illustrative.[R52]

However, [ would like to participate in this important debate which is very relevant to our country. I must appreciate the UPA Government
as this is the first ever Government which introduced the Ministry for Panchayati Raj to look after the panchayat institutions in our country.

Sir, panchayati raj is an age-old institution of our country. It is related to our culture, civilization and traditions. However, the British
colonial power has demolished all the rural institutions which was earlier called as the panchayat. The term ‘panchayat’ originally implicates an
enforcement authority of law and order in the local level community and which acts as a conciliatory and arbitrary approach to sort out the
problems of the local community in India. During our national Independence struggle, the national leaders were contemplating over the
reinstitution and revitalization of panchayat raj mechanism in India.  In 1931, during the Karachi Congress, the Congress Party took a slew of
measures to offer democratic governance at the grassroot level and they later had come to a fruition after various laws and amendments were
introduced. In 1959, the district Nagaur in the State of Rajasthan first celebrated the Panchayati Raj Conference under the leadership of Pandit

Jawaharlal Nehru.  But a real radical transformation in panchayati raj institutions took place after the 73™ and 74™ amendments of our
Constitution.

The real objective of the panchayati raj institutions is to devolve power to the grassroot level. The 73" amendment was a landmark
legislation in that direction which ushered an era of decentralized governance including its planning and development. It accommodates adequate
representation of women and the marginalized section of our society which were excluded from the democratic governance by the dominant power
of our society specially the Scheduled Castes and the Scheduled Tribes who were regarded as untouchables, and were excluded from taking part in

any kind of democratic governance in our country. Therefore, the 73" amendment first enshrined the rights of those marginalized and vulnerable
sections of our society and furthermore, ensured participation of womenfolk which constitutes 49 per cent of our population in democratic
governance of our country.

It is astonishing to note that more than 36 lakhs are elected representatives and are holding responsibilities in nagar palikas and panchayati
raj institutions. The Minister even cited that the number of elected representatives in our country is more than the entire population of Norway.

The salient features of the 73™d amendment were formation of a Gram Sabha at village level. Uniform three-tier system at village, block
and district levels, with exemption for intermediate level institutes with a population of less than two million. Direct election to all seats for all
members at all levels. Indirect election to the Chairpersons of intermediary and apex levels. The mode of election for the lowest level is left to the
State Government and reservation of Scheduled Castes and Scheduled Tribes on rotational basis in proportion to the population. Furthermore, the
Chairperson of Gram Panchayat and Panchayat Samity are also reserved for women and Scheduled Castes and Scheduled Tribes. Reservation of
women has been enshrined to be no less than one-third of the seats and offices. Five year term for each election has been institutionalized.

Sir, the devolution of powers and responsibilities by the State for preparation and implementation of plans for economic development and
social justice as per the 11! Schedule of the Act has been very much incorporated. It has further been stated that 29 subjects are to be included in

the 11™ Schedule. But still, I think, that most of the States are either averse or indifferent to devolve the power of 29 subjects to the grass-root
level.  So, naturally, in paper, we have had our panchayat raj institution, but in letter and spirit we are miles to go before implementing the real
essence of panchayati raj institutions.

Sir, I would like to draw the attention of the hon. Minister to one important matter because I am hailing from a State called West Bengal.
There, Village Development Committee has been framed under legislation by the State Government.

Sir, already in the 73! amendment, Gram Sabha has been constituted. Furthermore, a Village Development Committee has been proposed
to be legislated in the law. I think it is nothing but a super imposition of existing panchayati raj mechanism. As we know, the Gram Sabha is
considered as a deliberative body. But here in this legislation, VDC has been empowered to propose the plans which are binding on the Gram
Sabha and Panchyayats. That means here there is a contradiction between a deliberative body and the executive body. As we know, the Gram
Panchayat is considered as an Executive Organ, but in the name of Village Development Committee, the power of Executive Body has been
slashed down deliberately and I think it is contrary to the true sense of panchayati raj institution.

So, I would urge upon the hon. Minister to look after the true spirit of the Central legislation so that it may be binding upon the States because there are
so many “may’s” involved in the central legislation. Now, the State Governments are at liberty to misinterpret the Central legislation. The hon. Minister’s
approach in regard to the panchayati raj institution would not be materialized if these flaws are not corrected. [ think, we should have a holistic approach to
the panchayati raj mechanism.

*DR. THOKCHOM MEINYA (INNER MANIPUR): Mr. Chairman, Sir, today, in this august House, we are having a very important discussion
initiated by Shri Basudeb Acharia and Smt. C.S. Sujatha regarding the ‘Mid-term Review and Appraisal Report 2006 on Panchayati Raj’. Sir, I
am grateful to you for giving me an opportunity to take part in this discussion. At the outset, I would like to sincerely appreciate the Hon’ble
Minister of Panchayati Raj Shri Mani Shankar for presenting a detailed report on the structure and functioning of the Panchayati Raj institutions in
the country and also for facilitating this discussion. This report certainly reflects the progress made in the Panchayati Raj system under the UPA



Government in the last two and half years. Under the able leadership of Prime Minister Shri Manmohan Singh, UPA Chairperson Madame Sonia
Gandhi and Panchayati Raj Minister Shri Mani Shankar, the Panchayati Raj movement in the country is making steady growth and progress.

Hon’ble Minister Shri Mani Shankar is a close friend of our late lamented former Prime Minister Shri Rajiv Gandhi who intended to
strengthen the Panchayati Raj system in the country by devolution of power at the village level. Accordingly, constitution amendments were made
in order to strengthen the Panchayati Raj system.

Sir, India is a land of villages and our Father of the Nation Mahatma Gandhi believed that India will develop only when its villages are

developed. The 73" and 74'" amendments have given more powers to our local bodies and Village Panchayats. Not only that we have made 33%
reservation for women in the local bodies and Panchayats but we have also ensured more participation of women in the decision making at the
local and village level which indeed strengthen our democracy.

* English translation of the speech originally delivered in Manipuri.

Today, we are a great democracy even though we had experienced too much hardship under Rajas, Maharajas and British Raj. Now, it is
more than 50 years to have our own elected representatives and elected Government and, in fact,

we are doing extremely well. However, we have a major handicap in the election of local representatives at the village and Panchayat level
because of lack of basic education. Educated people are still very less in number. We need to broaden and strengthen our education system at the
grass-root level so that we get deserving and educated representatives.

At the Village and Gram Panchayat level, Pradhans are directly elected and it is really good. The Adhyaksha at the Zilla Parishad is elected
from among the elected representatives. Here, we have a practical difficulty due to frequent no-confidence motion against the Adhyaksha. As a
result, Adhyaksha is changed every now and then and hence it has become a major set back to run the affairs of the administration. If we can have
direct election for the Adhyaksha like that of Pradhan that would be far better and bring stability in the system.

Women'’s reservation in our local bodies and Panchayats is no doubt yielding favourable results. But we have a pertinent problem at the
ground level. The family members of the elected women representatives normally interfere in the functioning of the local bodies. The husband or
the family members of the women representatives wield de-facto power. This is a dangerous trend. We need to check it. Power and functions of
the women representatives should not be misused or abused by their family members. We have to do something in this regard.

I would like to bring to the notice of the Hon’ble Minister that our Pradhans and local elected representatives are getting a very meagre
honorarium. My earnest request to the Minister is that they must be given a respectable salary as in the case of MPs and MLAs. This will
certainly help in strengthening our Panchayati Raj system.

Sir, ours is a vibrant multi-party democracy and, therefore, we should encourage to conduct the elections of Pradhans, Zilla Adhyakshas on
party lines. This is my suggestion.

From this detailed report presented by the Hon’ble Minister, we come to know about the structure and functioning of the Panchayati Raj
institutions in the States throughout the country. Sir, in my State Manipur we don’t have the three tier system, instead we have the two tier system.
According to the 2001 census, we have crossed twenty lakh population and now we are entitled to have the three tier system. In his recent visit to
Manipur, the Hon’ble Minister Shri Mani Shankar made the announcement that the two tier system will be converted into the three tier system. [
strongly believe that Hon’ble Minister will certainly fulfil his assurance. On my own behalf and on behalf of my State I express my gratitude to
the Hon’ble Minister for his kind visit to our State and for having constructive interactions with our Panchayati and village representatives for
improving the Panchayati Raj institutions. I hope in future too Hon ble Minister would extend such cooperation and encourage us.

Sir, such an elaborate mid-term review and appraisal report on the functioning of Panchayati Raj system in the entire country is indeed
praiseworthy. Let me again thank you for giving this opportunity to participate in this discussion.
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SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Mr. Chairman, Sir, I never expected to speak. Since I am called to speak on the subject, [ am
thankful to you.

Panchayat formation is more or less the formation of my public life. [ was elected as the Panchayat President in 1953. I assumed charge

after | was elected as the President of the Panchayat on adult franchise on 15th August, 1953. At that time, Kerala State was not there. Kerala
State was formed afterwards. [ continued as the Panchayat President. 1 had appeared before so many Commissions with regard to the
development of the Panchayati Raj institutions in this country. Now, the first Commission before which I appeared was before Shri R.K. Sidwa,
who was appointed as the Chairman of a local Finance Committee. [ appeared before him as the President and also representing the Panchayat in
Travancore Cochin State. Then, subsequently Dr. John Mathai was appointed as the Chairman of the Local Finance Inquiry Commission. There
also I had appeared and gave evidence.[R56]

1 hr

The most important thing regarding the development of Panchayati Raj in the country is to give a separate or assign a part of income or
interest with each and every Panchayat.

Now, the first suggestion was that the Central Government should uphold the income tax that is collected from the Panchayat. It should be
set apart for Panchayat. The sales tax and all those taxes, which you have collected from within the areas of Panchayat should be set apart for the
development of Panchayat’s functioning. There was an attempt to that effect also.

Lastly, there was another Commission -- Justice Verma Commission -- which also took evidence and came to certain conclusions. Now,
the net result was that the Panchayats continued as such without much power. We all know that in the Directive Principles of State Policy
enshrined in the Constitution, there is a provision that the State shall endeavour to form Panchayats in the State. It was not by any statutory
provision. It was only in the Directive Principles of State Policy that the State shall endeavour to form Panchayats in the State. This led to much
difficulty in the formation of the Panchayats.

Now, [ would like to submit that I had to continue as Panchayat President for decades because no elections were conducted in those days.
There is no provision for election in Panchayats in the Constitution.

MR. CHAIRMAN : Just a minute. Now, it is already 6 o’ clock. #rF=tar wawii, g6 waa 6 oo g €, gufe orR wet 91 weafy & o1 wew &1 wrw o
St & waE 39 d@ T e Wyl

SHRI PRABODH PANDA : Sir, my submission is that this discussion could be completed today but the Minister may reply to the debate
tomorrow.

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI B.K. HANDIQUE): No... (Interruptions)



SHRI PRABODH PANDA : Please see the attendance in the House. It is very thin. It is such an important subject. So, [ would request that the
reply may be given tomorrow... (Interruptions)

SEVERAL HON. MEMBERS: Yes, the reply could be taken up tomorrow... (Interruptions)

SHRI B.K. HANDIQUE: Tomorrow, we have to take up other important businesses and we are already short of time. So, the reply may be given
today itself... (Interruptions)

SHRI PRABODH PANDA : Moreover, there is no quorum also... (/nterruptions)

SHRI N.N. KRISHNADAS (PALGHAT): Not only that, this is a very serious matter. The hon. Minister should reply to this debate tomorrow,
when the House would be in full attendance... (/nterruptions)

MR CHAIRMAN: Hon. Members, please take your seats. Let us hear the hon. Minister.
daTal e HA, w1 A Fe wdE 3 @ fey daw €7 orR e e & forg dum g @ 39 Fa ww e smg)

SHRI MANI SHANKAR AIYAR: Sir, I am a servant of the House and I would be happy to reply tomorrow if that be your direction. If I have to
reply today, that be your direction, I would reply today... ({nterruptions)

|uTaf wEIEd @ wed &1 F weAla &7
SEVERAL HON. MEMBERS: The reply to this debate may be given tomorrow.

SHRI C.K. CHANDRAPPAN (TRICHUR): It is a very important subject. The reply to the debate could be taken up tomorrow. The whole House is
concerned; the Press is concerned; and the whole country is concerned on this very important issue.... (/nterruptions)

SHRI P.C. THOMAS (MUVATTUPUZHA): Sir, let the reply of the hon. Minister be tomorrow... (Interruptions)

SHRI B.K. HANDIQUE: Sir, as I have already told you, we are hard-pressed for time. We have to transact so many businesses. Let the reply be
today itself... (Interruptions) 1 think, the hon. Minister would take more than an hour to reply to the debate. So, it would be very difficult to
accommodate tomorrow... (Interruptions)

SHRI PRABODH PANDA MIDNAPORE: Moreover, there is no quorum also... (Interruptions)
MR. CHAIRMAN: Let us take the sense of the House. &7 &I @ wedfa &7

SHRI PRABODH PANDA MIDNAPORE: The sense of the House is that the hon. Minister should reply to this debate tomorrow...
(Interruptions)

MR. CHAIRMAN: All right. We would conclude the discussion today and the reply would be tomorrow.
SHRI B.K. HANDIQUE: Tomorrow, we have to take up Supplementary Demands for Grants(Railways) also... (Interruptions)
MR. CHAIRMAN: You may do it on some other day. [ have given you the option..

Yes, Mr. Radhakrishnan, you may continue your speech.

... (Interruptions)
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Mr. Radhakrishnan, please try to conclude your speech.

SHRI VARKALA RADHAKRISHNAN : The Panchayats were not given powers to function as a unit of administration. Even the legislation that
was made in the States did not give powers to the Panchayats.

Now, I remember when | was the Panchayat President, the powers were not enough even for running the office because the State did not
take any interest in the matter of giving powers and financial independence to the Panchayats. No traveling allowance was given to the President.
He was not allowed to travel from his Panchayat to another place. There was no traveling allowance. We had to spend from our own pockets and
go to the State’s Capital without getting any TA. So, there was such a reckless condition of Panchayats in those days.

I functioned there. The main duty of the Panchayat was to keep the sanitary conditions of the village intact. That was done perfectly well by
the Panchayats. In spite of the fact that the Panchayat President was elected after heated contests in the elections, he has only a petitioning
authority. I had to give petitions to the concerned Ministry or to the concerned Government official for getting redressal of a particular village’s
needs. The condition was deplorable.

There was no definiteness about the elections. When the Ruling Party in a particular State was in favour of contesting the elections, then
the local elections had taken place. Otherwise, if the political condition was not favourable, the Ruling Party would not conduct the elections. So,



to some extent, there were Panchayat Presidents who continued as such for nearly one quarter of a century.
MR. CHAIRMAN: Please conclude.

SHRI VARKALA RADHAKRISHNAN: This was the situation. Now, everybody, all those concerned with local administration, felt the need to
give more powers to the Panchayats, and that was agreed to. Fortunately, Shri Rajiv Gandhi took the initiative and we have the present three-tier
Panchayat system.

18.07 hrs (Mr. Deputy-Speaker in the Chair)

So, from my experience, | would submit that the Panchayats should be given more powers. Now, it is a fact that some Governments may
come in power and they will take away the powers that were vested in the Panchayats by the previous Governments. Take for example, in the case
of development of Scheduled Castes and Scheduled Tribes, powers were given to the Panchayats. Subsequently, the Government itself took the
initiative and took back the powers that were given to the Panchayats. So, considering all these aspects, political considerations should not weigh
in the matter of Panchayat administration. That is our bitter experience.

To prevent such an occurrence, [ would suggest that there must be some legislation. Powers to the Panchayats must be given. If the
Government indulges in some activities, then what is the position? We had the people’s programme but it was not functioning properly. The State
Government was not prepared to divest the powers to the Panchayats. The Panchayats could not function as such. So, there must be a clear-cut idea
about the way in which the Panchayats will have to function.

I think he has done a very commendable job though it is a voluminous subject.... (Interruptions) Anyhow, the subject is voluminous. I
congratulate Shri Mani Shankar Aiyar for having taken pain to review the whole situation and come with concrete proposals. His work will be a
commendable one in the history of development of Panchayats in the nation. Shri Mani Shankar Aiyar will be remembered for a long time to come
for his strenuous activities and for his committed approach to the Panchayat administration. Though he was abruptly taken from another Portfolio
and brought to this Ministry, he has done a very commendable job.

MR. DEPUTY-SPEAKER: Please sit down.

SHRI VARKALA RADHAKRISHNAN : I appreciate him and I give him all encouragement. I will remember him always for having taken a
laborious task for developing the Panchayat Raj institutions in the country.

With these words, I conclude. Thank you.
[MSOffices8]

MR DEPUTY SPEAKER: Shri L. Rajagopal to speak now. Please be brief as | have three more Members to speak.

SHRI L. RAJAGOPAL (VIJAYAWADA): Thank you Mr. Deputy-Speaker, Sir, for giving me this opportunity. [ will be very brief and I will
complete in five minutes and not more than that.

I would like to remember here the words of Mahatma Gandhiji — the cause of liberty becomes a mockery if the price to be paid is the
wholesale destruction of those who are to enjoy this liberty. Mahatmaji wanted the people’s Government. That is why we chose to have democracy
wherein we have different forms of political systems and different forms of governance. We have Panchayats — middle level Panchayats and
district level Panchayats and then we have the State and then the Centre. All these various forms of governance should have the powers to function
so that the administration is taken to the doorsteps of the people. That is why we said democracy is for the people, by the people and of the people.
But somewhere down the line, it got changed. *By the people’ has become ‘buy the people’; *for the people’ became *far the people” and ‘of the
people’ became “off the people’. So, we have been moving away from the people and the real aspirations of Mahatma Gandhiji have not been
fulfilled.

That was the time when our former Prime Minister late Rajiv Gandhiji realized that 85 per cent of the resources are getting wasted; in fact,
85 per cent is being taken for the administrative costs and only 15 per cent is reaching the doorsteps of the people in the villages. Then he looked at
as to what were the real problems and he said — we need to decentralize so that the powers are devolved and the Panchayat system is empowered
and the collection of funds takes place there and the expenditure takes place there so that the real governance which is more efficient and which is
not complacent can be had in India. That is why late Rajiv Gandhiji amended the Constitution to bring in the Panchayati Raj system and gave
powers, gave teeth to the entire Panchayati Raj system.

Here, 1 would like to comment that in the last two-and-a-half years of my public life, especially as a Member of Parliament when [ have
seen how the Panchayati Raj system works. In fact, [ am much honoured that our hon. Minister is here. He came all the way to Vijayawada, to my
parliamentary constituency where we held a Gram Sabha in a village, Paritala, on the outskirts of Vijayawada where thousands of people came.
The Panchayat President was there. The Members came. In fact, the hon. Minister was shocked to find out that the Panchayati system is a one-man
system; the Members are not taking part in the discussions, the agenda is not properly discussed etc. He found out that this is the case in most of
the places around this country.



In fact, he gave valuable suggestions as to how the Panchayats should function. The hon. Minister can come once in a year or once in five
years. But he cannot touch every Panchayat. In fact, we have to empower and we have to give enough teeth in the legislation so that there is proper
mechanism where the powers are devolved not to the President alone, but to the Members of the Panchayat and the Panchayat system.

Likewise, at the middle level or at the district level, all of them should have enough powers. In fact, some States have already given and
transferred various Departments to the Panchayat system. Still there are many others who have not done it. Recently, the Government of Andhra
Pradesh has signed an MoU with the hon. Minister when he visited in April, 2006 to transfer immediately ten Departments to the Panchayat Raj
system; and in a phased manner, in the next two to three years to transfer all the 29 Departments to the Panchayat raj system.

Here, I would like to point out certain glaring defects. I feel that the Panchayat Raj system is only depending on the funds to be allocated by
the Eleventh Finance Commission and the resources that they raise locally. We will need a system where every Department’s every revenue
collection has to be shared by the Panchayat Raj system right from village level to the intermediate level and to the district level and then to the
State Government and then to the Central Government. All of them have to have a revenue sharing basis so that the money does not flow from the
ground level all the way up to Delhi and then it is re-allocated from the top down the line. That is not the way we should have it. We should have a
proper system where it is possible that all funds are collected and shared by various stages of Panchayat system and they do not have to beg
anybody for funds. They should have their own financial power, their own resources to execute their programmes.

Unless we empower them financially there is no point in having the system. In fact, it is only for the sake of power that they are contesting
and maintaining their posts. In terms of actual execution, the people still look towards an MP or an MLA. When an MLA or an MP comes, he feels
that he will be getting some funds. He wants the Chief Minister to come because he feels that if the Chief Minister comes he might give some
funds. [MSOffice59]

Why should they depend on anybody’s mercy, whether it is the Prime Minister, Chief Minister or a Member of Parliament? They should
have a clear-cut line of resources so that they can have the resources to fulfil their needs. Not only that, we are seeing in West Bengal and other
States how people are agitating whenever there is land acquisition for industries. Yes, we need to have industries also, apart from agriculture
because industry is a value-addition to agriculture. Unless industry comes up, we cannot have employment and we cannot have value-addition to
the agriculture produce. Once there is revenue sharing by the panchayats, the panchayats will come forward and say ‘take our land and put up
industries here so that we can have our share of revenue from the sales tax, excise duty and income tax’. This will ensure that they do not have to
go anywhere or to anybody to have funds. Now, they think that it is not the industry which is providing them funds; they think it is the Chief
Minister and the Prime Minister who is giving the funds. In fact, we should not have that process in our democracy. People should not be at the
mercy of any leader or anybody else. They should have their own might and their own resources — financial and otherwise also — so that they can
then create their own world so that they can live peacefully.

I hope that our hon. Minister will travel widely and cover most of the districts and States of this country and try to see, try to realise the real
dream of late Rajiv Gandhi and Mahatma Gandhi that Gram Panchayats are strengthened. Sampoorna Swaraj is not possible without Gram

Swaraj.

Terdt et E (STAYR) : 7FEiq, # Od T W A aNged AR g A ¥ A W 9a o W Aear 99l @ W@e Sl g 4 $E aedl § & 9
qep H AR W9 @aRe A WA DI gor A ey Agady ¢ 3R T8 Uh U W § 9 el off @fdn @ §ure e w81 9N SR 6aE 1) drad
@1 BIg B & A1 g8 a6 deEra 9 € 2

fégear i@ A vea1 § el dArad €l €| and @rawen a9 a9 ¥ € 78, afes s ail | dell of W8 g, o §Ha-una UR gud AW oeR
qEET O W@ €| BN Al 9edl T @ @ Gedl A, wdial 3 e o, 99 wia ot garad &R e @ Seram @ sngfataser gan &) afeT W @ 9 9gema @
BRI BTG B WU T WA W g9 Frawn # a1 § g9 @ § qw & 9y g0E a8 30 ¢ € 5 g9 yeran an g agEe an g € wafs
el oM # WA B ara & o

ager At A foraet ff avaet gkl oft, a1 wper @, want wferar & A1 [pwt Wit 9E 9N UG AR 8 @i T a9 8, arad W 6N S et
oAl 7T Bt - il @t A, T & O B arawen, W R fd f a-aS a9 91 9dte wrd e € 9% S aarar o, 59 991 $9hRGaaY
gargar A g g, o aRt 7 wwer oAt e A & gatw @ § oF gar o, wfe ue dra o, weard oft, Samerdt oft| R W @t fawlia we @ ware gl W



T & 5 & 9 5 &1 At @1 e fear on wea 8 $9 dedd @ afd emeen o Y SMg? ofer aga Wl AT a9TS o € @it arorei @1 e gl @
T B, 3 Arorei # wteE @ 9 @ & et s At E@nft 8 39 A o 9 o T8 wea €1 e F ddeia € divesey € ofeT dan wwig @ e
& goar 81 fivcieey v @1 ddhed A1 8, afeT e ifFeddh o @ wwiw divasesy & bl @ ¥[MSOffice60] T ddd ¥ e @ a@ W a
o @1 Wbl g1 87 e Wil @ S &1 s SR 9wl & W s | A, ot F 9g weren il off @, 99 a1 uefia e St &, we 4 gwe fIwr
T A PR F S 7gT IR T ¥ R A g g dove F @ ¥ ol @ I aga ST B IR ST P A SR A W Gt B oy @) ¥ ar
TET AT BN | TN T THD SR B 6 HEM & T E| THD Tel UH T GArddl 1 geraw 8 gan o7l 7 Ry 1 erw gote & 7 & ofik wew é
a1 A1 @i B B = fem? ow e & frg ol & g @ & | 98 dand § o 81 seTer ar-ag @ dig giar & o dargdi § s €1 gersn et e
I oFR a1 ¢ 6 98 99 Tl ¢ 91 99 TArd gAs ¢l ae w13 ff 1 e & @ g8 Tandl d e 81 el § 00 v H Eedl 4 A8 9 & F T8 |
for &% < wda g1 F 3 Targd & e @ ey s €1 s wRie T @1 U9 aR A seredt A o | 18 Rede € 5 58 wegy e wmgl s g
S wr Aol € 918 dod WiFee Wi 8, 918 W @l 8, 9@ a9k U9 eI o aifey| ey < & ofiet wae § @ @ v §7 oFR &g eid & BN ol 8
a1 a8 9! 9ra farar #1919 & qeY & IS e ol € |1 98 qudl @ B 6w &1 W $El 27 TEER 3R uwid 9 @ idl § @ g # | an wde B Big
sitRfam <8l 30 € e we A oFe 3o A8 R § wd) 9@ w5 @ §) 9w ve i www & 9d e 21 as ghfiee safei #) Aitee o ) s
| &1 aers fredt €1 gt ot Raw o § 9 wwia @ A fraan & @ife ag el F wwar €, g @ @ ofiv 98 981 & o @ A v w81 A Ry @
& awig @ $9 § PA U9 gOIN BuAT SR fiemr aifdy ofv va woie wuan et @t freen wifey @ifd i @ S dn A avadt @11 Seevor S g )
TAGIST B IS B el § Taedl & O UG 49 # 9gd o e 2 ... (EuE)

1 onfE # g7 s € 5 axdg o qft gl < od)| R o, RefuRat € @ ofme sadsl @ @it & wiiee & @ Rt 951 € e T
& for gl wrl wad 9 o € o ag ol @ 21 F we arsar € 5 9w wrd el § ird | e g9 wea fen, gwds farg aga dewardt) F aforeiey srew
S @ YfFAT 37ET DHRAT §| 98 984 HETd DY W@ 8, SCHY B dlih T TETaT SABI JURTH DR

MR. DEPUTY-SPEAKER: Next speaker is Shri K. Francis George. Please be brief while speaking on this issue, and try to conclude your speech
within three-four minutes.

SHRI K. FRANCIS GEORGE (IDUKKI): Yes, Sir. I thank you very much for giving me this opportunity to speak on the issue -- the mid-term
review of the working of the Panchayati Raj institutions. There have been a lot of speakers to speak on this issue, and all of them have highlighted
the problems that are being faced by the Panchayati Raj institutions in our country. [r61]

There have been seven Round Table Conferences in which the problems and prospects of working of the Panchayati Raj institutions have
been discussed threadbare. I am happy to note that the hon. Minister has taken so much interest in the working of our Panchayati Raj institutions.
He had visited our State and various other States also. He had been to Kerala where Panchayati Raj institutions almost work as a role model for the

whole country. Kerala has been almost the first in the country to give power down to the District level back in 1991. Later on, according to the 73

and 74" Constitutional Amendments we had established the three-tier Panchayati Raj system and we have implemented the people’s plan
programme.

The main thing | want to point out is that whichever party or coalition is in power, funds have to be provided to the Panchayati Raj
institutions. At times we see that due to political considerations these institutions are starved of funds. It is not enough that we equip them with
administrative powers, we have to devolve funds also. We should ensure that every financial year, a certain quantum of funds automatically reach
Panchayati Raj institutions. As of now that is not the case. Funds are devolved according to the whims and fancies of the State Government which
is in power at a particular point of time. That would not help in the efficient functioning of the Panchayati Raj institutions. To realize the dream of
Father of the Nation Mahatma Gandhiji and to achieve Gram Swaraj it is essential that we equip our Panchayati Raj institutions with powers and
with enough funds.

The Twelfth Finance Commission has recommended to grant Rs.20,000 crore over a period of time to be released to the Panchayati Raj
institutions all over the country. I think the Central Government should ensure that each State Government, in every financial year transfers these
funds without fail to the three-tier Panchayati Raj system. Then only these institutions can function. Then only the aspirations of people at the
grassroots’ level can be realized through these Panchayati Raj institutions.

In a country like ours with over 100 crore people, it is only through the Panchayati Raj institutions, the local self Governments, that we can
fulfill the basic needs of our people. So, to equip these institutions should be the main criterion, whoever is in power. In our system, parties or
coalitions change every five years. These elections are not held simultaneously. So, if the majority of the Panchayati Raj institutions are being
ruled by a particular party or a coalition, in many States we find that when the administration changes at the State level these institutions are
starved of funds. The Central Government should ensure that this practice should stop forthwith.

I would like to point out that according to the decisions that have been taken in the National Development Council we should further equip these
institutions. We are now having the Mid-Term Review, We should further equip these institutions to realize the goal of Gram Swaraj in our country.
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SHRI S.K. KHARVENTHAN (PALANI): Sir, the Panchayats and Municipalities have existed for long in this country. But unfortunately these
institutions were not able to function satisfactorily for any length of time after they stood superceded. Mahatma Gandhi loved Panchayat Raj
Institutions and upon the views of Gandhiji article 40 was included in our Constitution under the non-enforceable part IV on the Directive State
Principles of State Policy. It said that the state shall take steps to organize village panchayats and endow them with necessary authority “to function
as units of self Government™. No attention was paid to article 40 until late Prime Minister Rajiv Gandhi took serious interest and initiative to bring
forward a constitutional amendment. It was however opposed on the grounds of its being an effort to reach the Panchayats directly, by passing the
states. The amendment finally became a reality during Narasimha Rao’s time. The seventy-third and seventy-fourth constitutional amendments
have made some protection to Panchayats and Municipalities. In every state a three tier system is envisaged area (i) Panchayats cannot remain
superceded for long (ii) All Panchayats seats would be reserved for women, scheduled castes and scheduled tribes (iii) there shall be fixed five
year term for all panchayats. They shall have their own budget, power of taxation have their own budget, and list of items in their jurisdiction.

In our country there are 2,33669 Gram Panchayats. Elected representatives for Gram Panchayats are SC = 493255 (18.9%)
ST= 319701 (12.3%)
Women= 977298 (37.5%)

General = 1795852

*The speech was laid on the Table.

Panchayat Samiti:

Total = 6085
SC = 33123 (21.2%)
ST = 11598 (7.4%)
Women = 58347 (37.4%)
General = 111239

Zila Parishad:
Total = 534
SC = 2774 (18.3%)
ST = 1680 (11.1%)
Women = 5785 (38.2%)
General = 10684

The Constitution of India Article 243G envisages the powers, authority and responsibilities of Panchayats. Eleventh Schedule under Article
2439 explains 29 matters are listed for Panchayats.



1. Agriculture, including agricultural extension
2. Land Empowerment, implementation of land reforms, land consolidation and soil conservation.
3. Minor irrigation, water management and water shed development

4. Animal husbandry, dairying and poultry

5. Fisheries

6. Social forestry and farm forestry

7. Minor Forest Produce

8. Small scale industries, including food processing industries
9. Khadi, village and cottage industries

10. Rural housing
11. Drinking water

12. Fuel and fodder

13.  Roads, bridges, ferries and other means of communication
14.  Rural Electrification including distribution of electricity
15. Non-conventional energy sources

16. Poverty alleviation programme

17. Education including primary and secondary schools

18.  Technical training and vocational education

19.  Adult and non formal education

20. Libraries

21.  Markets and Firs

22. Health and sanitation including hospitals, primary health centres and dispensaries

23. Family Welfare

24, Women and child development

25.  Cultural activities

26.  Social welfare, including welfare of the handicapped and mentally retarded

27.  Welfare of the weaker sections and in particular of the scheduled castes and the scheduled tribes
28. Public distribution system

20. Maintenance of community assets

Out of above 29 matters, only few were allotted to Panchayats throughout the country. Most of the states are not ready to delegate these
powers to Panchayats. According to the Interim Report in Tamil Nadu only rural roads, water supply, sanitation and rural housing schemes are
allotted to Panchayats and remaining 25 matters are in paper only. The conditions of Gram Panchayats are very poor. Panchyat Presidents have to
spend their own money to go to collectorate even for official work since no traveling allowance is paid to them. The Panchayats are not having
power and not having any fund. Throughout the country 977298 women are occupied as elected representatives in village panchayats but none of
them are having fund to implement any scheme. They are all begging the MPs and MLAs to get fund for the implementation of schemes. Union of
India has to direct the all State Governments to implements all 29 matters. (i) “The Land development, implementation of land reforms, land
consolidation and soil conservation.

2) Minor irrigation, water management and watershed development are in the hands of Agricultural Engineering Department and
Districts Rural Development Agency. My Dindigul District is included as one of the Backward District in this country and implemented (RSYV)
Scheme and allotted in crores. A huge amount was allocated for the above two schemes. But total amount is swallowed by Agricultural
Engineering Ofticial and other officials. If these schemes were implemented through panchayats certainly the benefits could have reached the poor
masses.

Moreover in 3 tier system the Chairperson to be elected directly by the public or otherwise it will leads to more corruption in this system.
Once again [ urge upon the Government of India to allocate sufficient funds for panchayats and the same may be sent to Panchayats Presidents



directly.

In the same manner the Town Panchayats and municipalities are also not able to implement any schemes due to financial crunches.
Government of India has to earmark certain fund for town panchayats and municipalities. Their position is worst than the Gram Panchayats. They
are not able to maintain even street lights, public toilets, roads and sanitation. Most of the town panachayats and municipalities are not having
sufficient staffs. They are not having even scavengers. Unless this situation is changed the representatives of the local bodies cannot walk in the
street. We give namesake power but actual power is not given.

Our Hon’ble Panchayat Raj Minister Shri Mani Shanker Ayer had toured throughout the country and he is well aware of all these things.
Hence I humbly request him to take suitable steps for the successful implementation of Rajiv’s Dream.

Furthermore, I want to thank our Hon’ble Prime Minister and Madam Soniaji to form separate Ministry for Panchayat Raj. The Ministry
came into existence on 27.5.04. Within 30 minutes our Hon’ble Minister, Shri Mani Shanker Ayer toured throughout the country and met the
elected representatives of Panchayat Raj Institutions and submitted this Interim Report. It is a highly appreciable task undertaken by our Hon’ble
Minister Shri Manishankar Iyer and his team. I am thanking them.

Once again | am reiterating the vision of Mahamaji.

“Poorna Swaraj through Gram Swaraj”
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SHRI A.V. BELLARMIN (NAGERCOIL): First of all, I thank the hon. Minister of Panchayati Raj for submitting the report on Mid-Term
Review and Appraisal and initiating a healthy discussion on this.

The objective is to strengthen the Panchayati Raj Institutions to enable them to emerge as institutions of self-governance for planning and
implementation of programmes for economic development and social justice, as envisioned in the Constitution.

Several rounds of Round Table Conferences and appraisals held on the subject to review the activities to assess the level of achievements of
the targets reveal certain facts which are not up to the expectations. It is also varying from State to State. The States should be urged to ensure
speedy devolution of funds, functions and functionaries to empower the Gram Sabhas. The report of actual implementation of programmes and
projects envisaged under various rural development schemes tells us a sad tale. Therefore, strict monitoring and vigilance at Central, State and
District levels, and if possible at the block levels too, with the involvement of people’s representatives alone can help salvage the situation.

Earmarking equal and sufficient quantum of funds by all the States to empower the panchayats financially will go a long way in fulfilling
the objectives. Many States are allotting meagre funds for the panchayats. Adequate powers are not devolved to them and the functions are not
defined clearly. All these incongruent actions of various State Governments will not help strengthen the Panchayati Raj system.

The indirect mode of electing the Chairpersons of the local bodies is paving a way for numerous bottlenecks and unhealthy practices. Our
experience in Tamil Nadu in the local body elections held recently bore testimony to this. A suitable mechanism, therefore, should be evolved to
avoid such undesirable situations in future.

So, the Government is requested to ensure equal and sufficient allotment of funds and devolution of powers by all the State Governments to
the local bodies to enable them to strengthen their administrative prowess for attainment of the objectives envisioned by our great leaders and
enshrined in our Constitution,

MR. DEPUTY-SPEAKER: The discussion on this is over. 37 #FF1T Wewli @1 Weafd & a1 94 89 wN-afax o &l

Fg AT TR o 7l

SHRI P.C. THOMAS (MUVATTUPUZHA): Sir, attacks on journalists are becoming very common nowadays. Recently, about two days back, a
very senior journalist of 25-30 years standing had been attacked. He belongs to my constituency, but works in Delhi. He had been working with
The Times of India, The Indian Express and some of the other major papers. Now, he is working as the Chief of Bureau in Zeevan TV, which is a
Malayalam Channel.

Two days back, he along with camera man, was coming back to the Bureau after covering some official work, when he was attacked by a
person who is known to him and two other geondas. He has been very brutally attacked and he has been hospitalized. I understand that he has
given a statement in the hospital, but no case has been registered. I also understand that somehow the persons who had attacked him are being
safeguarded by some higher ups. We find that such incidents are happening again and again. So, journalists in general and in this case particularly,
are facing very serious problems. I, therefore, urge upon the Government to take serious action in such cases generally and especially in this case
immediately. Thank you.

SHRI K. FRANCIS GEORGE (IDUKKI): Sir, I would like to associate with what he said.
MR. DEPUTY-SPEAKER: Shri Francis George is allowed to associate himself with this issue.

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): I would like to draw the attention of the Union Government to the special provisions in
the Army Act. Yesterday, the Prime Minister made a declaration that the provisions will be withdrawn as far as Manipur is concerned. There were
human right violations in that State and the law and order situation also had gone from bad to worse.

Considering all these aspects, especially in the interest of democracy and maintaining human rights, it is only just and proper that the special
provisions with regard to Manipur State in the Army Act be withdrawn and suitable amendments may be brought before the House without delay
during this Session itself. [MSOffice63] This is a matter of urgent public importance and the nation itself has taken note of the situation. While
associating our feelings with the feelings of the people of Manipur, I would say that this draconian law must be changed.
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MR. DEPUTY-SPEAKER: The House stands adjourned to meet again at 11 a.m. on 5th December, 2006.

18.45 hrs
The Lok Sabha then adjourned till Eleven of the Clock

on Tuesday December 5, 2006/Agrahayana 14, 1928 (Saka).
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